
537 Motion No-confidence ASADHA 26, 1914 (SAKA) in the council of Ministers 538 

ing reasons tor delay in correcting the 
reply. 

[~Iaced in Library See No.l T·2256! 
921 

MR. SPEAKER: I do nOI propose to 
take up now the item no. 9, Statement by 

. Minister"of Parliamentary Affairs about next 
week's business because there are so many 
submissions. It will be taken up after the 
Private Members' business is over because 
it will take some time. 

Now the Prime Minister will reply to 
the No Confidence Motion. 

14.10 hrs. 

MOTION OF NO-CONFIDENCE IN THE 
COUNCil OF MINISTERS - CONTD. 

[English] 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Mr. Speaker, Sir, at the 
end of every debate it is customary to thank 
the hon. Members who participated in the 

. debate and gave very valuable suggestions. 
It is, more or less, the first sentence with 
which the person replying to the debate 
starts his speech. 

f Translation] 

SHRI ATAl BIHARI VAJPAYEE 
(Lucknow): If you do not want to thank, it is 
OK 

SHRIP.V. NARASIMHARAO: Ididnot 
mean this. Please listen to rna first. 

[English] 

In this case, Sir, I do not know how to 
thank the hon. Members of the Opposition 

who have participated in something like a 
sterile debate which could, perhaps, be 
considered a debate for a debate. They 
have every right to do so and I do not deny 
that. 

During the last one year, we have dis-
cussed many issues in this House and in the 
other House. Many clarifications have been 
given and many que~tlons have been raised 
and if I say that the debate which we had. on 
the No Confidence Motion, was just a rehash 
of what has been said, what has been replieO 
to in great detail - except that this comes 
under a new caption - I think I would not be 
far wrong. So, that IS the content of the 
debate. 

Sir, I would very humbly like toclaim that 
during the last one year this country has not 
attracted any extraordinary national or inter-
national headlines for negative happenings 
-lor killings, for blindings, for rapes or for 
tensions in the society. W"atever problems 
we have come up against, we have promptly 
tried to attend to them and,; therefore. the 
thrust of the new Government has been 
emphasis on economic programmes, keep-
ing issues of tension in a 10lf profile, greater 
attention to people's problems and further 
emphasis on development aspects. I have· 
said time and again that this is not the time 
for this country to deviate from the path of 
development, to deviate from the path of 
national unity, integnty and stability. That 
luxury we cannot afford. 

I am gratefulto the other parties who, by 
and large, agreed with this approach and we 
halte had a fairly successful consensus 
method working during the last one year. 
Despite this No-Confidence Motion and what 
will happen on it, I would certainly expectthiS 
method to continue and the same amount of 
cooperation and appreciation of the real 
problems of the country in the future also and 
that is the only way of conducting the affairs 
of this country. 
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Sir. during the debate many other Min-
isters have intervened, many matters have 
been clarified and I am afraid I will not be able 
to add to what they have already said on their 
respective subjects, I shall only refer in a 
general way to the direction in which the 
Govemment has been moving and why it 
has been moving in that direction. I think I 
need hardly add anything to that. 

The last year _ last two or three years 
in fact, have seen recessionary trencs all 
over the world. This is borne out by several 

, reports, several facts and figures including 
the World Economic Survay of the United 
Nations. So, the economic situation which 
my Govemment inherited came in a particu-
larly difficult era In the history of the world 
economy and particularly after the dismem-
berment of the former Soviet Union, the 
systemic changes in the Eastern Europe 
when investment of a massive magnitude 
was needed in all these countries and India 
was more or less competing with all these 
countries. This situation needs to be noted 
specially because in the light of this, if we 
have been able to attract not only attention 
but a good deal of investment, it is something 
which cannot be scoffed at. 

The World Economic Survey in regard 
to India has said this and I quote: 

"The economic reform launched by India 
in 1991 was a landmark in the remarkable 

, change in policy orientation that has swept 
across tile continents of Latin America Arti-
ficial and A:..ia in recent years. The wave of 
liberalisation reflects a genuine recognition 
of the need to mob:iise and enable the eco-
nomic talents of the people and to make the 
State more efficient and less oppressive. 
Govemments had been overwhelmed by the 
extemal debt burdens and the reduction on 
net financial transfers in the first half of the 
1980s. This is for the world and for India, in 

particular, both historical and temporary 
experience suggest that the State has indis-
pensable functions In defining legal frame-
work, providing infrastructure, establishing 
monetary and financial stability, ensuring 
education and health, maintaining an ac-
ceptable distribution of income and social 
justice, safeguarding the environment and 
providing a vision of the future role of the 
country in the world economy." 

This, I submit, is precisely what the 
Government of India has taken upon itself to 
do, while other functions which it was per· 
forming spreading its limited money too wide 
and too thin, all these areas have been given 
over or made over to those who can bring 
investment and supplement those areas. 

Sir, I have said many times that in the 
Eighth Five Year Plan what we really wanted 
and still want is a massive augmentation of 
the outlays for rural development. With great 
difficulty, with all the goodwill in the world, 
the Planning Commission was able to allot 
Rs. 14.000 crores for rural development. Of 
course, there are other areas in which rural 
development also comes in and the villages 
and the people of the villages 00 get benefit, 
but althe last meeting, in the recent meeting, 
it so occurred to us that Rs. 14,000 crores 
would not suffice, it would not really meet the 
needs of the people as we want to and so we 
raised it to Rs. 30,000 crores. But raising it 
from Rs. 14,000 crores to Rs. 30,000 crores 
is a big jump and I would still like to say that 
considering the backlog of development oj 
the rural areas in the country which has been 
accumulating Plan after Plan, I would be 
happy when we wouldgo to some figure like 
Rs. 50,000 crores in the Eighth Plan. But, 
how will that happen? How is it possible if 
very large investments like Rs. 3,000 crores, 
Rs. 4,000 crores, Rs. 5,000 crores on each 
project are eaten up by the infrastructural 
sectors like power, telecommUnications, oil 
etc.? Budgetary support has to be given to 
~!!' '1"1"'''1 'O'S which is tolally inevitable. 



541 Motion No-confidence ASADHA 26, 1914 (SAKAl in the council of Ministers 542 
There is no question of our not having a 
power sector, there IS no question of our not 
having an oil sector and there is no question 
of our not having all the infrastructure sec-
tors. 

Sir, we know that from the First Five 
Year Plan onwards, these sectors have 
consumed larger portion of the Plan outlays. 
This IS a well-known fact. What has suf-
fered? The areas that have suffered are 
those of human resource development. 
TOday, illiteracy is at a level which IS unac-
ceptable; if the health standardS olthe people 
are at a level which is unacceptable, it is 
oecause of the fact that much of the outlays 
have oeen taken up by Ihe infrastructure 
sector. "we want this fifty thousand or forty 
thousand orwhateverto come tothe Human 
Resource Development, to the rural sector 
where allthese are needed,l submit that the 
only way to bring thiS about IS to make a 
change over in the infrastructural investment 
sector whiCh we are trying to do with some 
success. about which one need not oe too 
discouraged. We have sent a team specially 
to negotiate power projects. I am glad to say 
that they have been able to come back even 
after the first visit with a sizeable number of 

~._power projects properly examined. negoti-
ated. The paperwork is gOing on. Clearance 
etc., would need some more time. But the 
figure which they have quoted is about 15,000 
crores which to my mind is gOing to release 
about Rs. 30,000 crores or Rs. 35,000 crores. 
Now if this kind of substitution takes place. 
this money perhaps we could find for the 
rural sector, for the sector in orderto help the 
sections of people who have been deprived 
so far. This is the only way of bringing the 
entire country up, not section-wise but start-

. ing with the base of the pyramid. I do not 
- know 01 any other way. This is what we have 

decided and in order to do that, there has to 
be something like a bypass operation-not 
just asking to trickle down, expecting the 
classical trickle down theory to work. We 
have to pass on thiS money-these 30.COO 

or 40,000. whatever II may be- straight to 
the base of the pyramid, not passing througn 
the other channels that we know of. This is 
the only way we can get this done. 

So. both the aspects have been taken 
care ot. 

The liberalisation programme that we 
nave started IS not the one which was started 
in many othercountfles. II has a speciality of 
its own. It takes care of the areas where 
liberalisalton would bring in dividends. It 
also takes care of the areas which perhaps 
would suffer as a result of liberalisation being 
concentrated in one area. Our villages and 
the illiteracy there or the lack of educational 
facilities, lack of skills on the part 01 the boys 
and girls In the villages would leave them far 
far behind when compared to their counter-
parts, their brothers and sisters in towns 
where they have better educational facilities 
So, investing only in the towns, Investing 
only in the industries would mean that those 
who are around the towns would get better 
facilities while the rural areas would be left 
behind. 

So, we have to have a massive pro-
gramme for the rural areas whereby the 
skills of the rural population-whether adult 
or child or boys or girls-those skills are 
brought up in such a way that they do not 
have to migrate to the cities and they also 
have a job which they can do, a gainful job 
which they can do. Rs. 30,000 crores what 
would it mean in terms of mandays? It would 
mean a lot. Rs. 30.000 crores in terms ot 
mandays would mean a lot. But it is not just 
in mandays that we are measuring. We want 
infrastructure in the villages also. We want 
all facilities to be created in the villages also. 
Therefore, these 30 ,000 crores, and, more if 
possible, would have to be very well spent. 
spent with certain amount of imagination so 
as to see that the rural population really 
makes progress so as to minimise or at least 
reduce the disparity between the rural and 
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• the urban population. This is one of the very 
important objectives of the Eighth Five Year 
Plan, I would like to submit It is possible that 
we will not be able to ~o all the way dUring 
these five years because the disparity is so 
much. But we will be able to go part of the 
way and I have no doubt that this is gOing to 
happen: We have taken steps. Some Plans 
IiketheJRYhavebeenseverelycriticisedall 
overthe co~ntry where they have not worked 
well. But, at the same time, they have been 
hailed in those parts of the country where 
they have worked well. We have a Planning 
Commission report on the JRY, on the work-
ing of the Jawahar Rozgar Yojana which has 
brought out some very discouraging fea-
tures ofthe Yojana because it says that it ~n 
give only a few days' rozgar to people, not 
more, because the money was limited and 
the methodology also was such that it did not 
really reach the people whom it shou Id have 
reached. 'Forthe firsttime again, the Jawahar 

,Rozgar YOlana is being linked in the 1,711 
blocks taken for the vevamp of the public 
distribution system. The Yojana is being 
linked with the public distribution system. In 
other words. wages in those areas of what-
ever work is taken, will be paid at least 
partially in kind. in foodgrains. Now this 
really ensures that the money goes to the 
persons for valid purposes and money is not 
eaten by middlemen. So. this tie-up. I am 
sure. will improve both the Jawahar Rozgar 
Yojana and the public distribution system 
which is now for the first time reaching the 
village and a determined effort is being made 
to see that it reaches the village and when it 
reaches the village, it goes to those who do 
.the work in the Yojana. This linkage is 
important and is being atteOl>ted. I have 
myseH been to some places. one place in 
Madhya Pradesh, one in Rajasthan, where 
the reports had been that it is not working 
satisfactorily. I wentthere. HaIRed to people. 

• There is no use of simply criticising what is 
happening for so may years. If things have 

been going wrong, we have 10 correct them. 
So,I have seen to it that at least at the official 
level. tt-cre IS a determined effort to link 
these together. We will be monitoring, we 
are monitoring. Still we are not fully satisfied. 
But that is the only way of going on Improving 
this linkage and serving the rural people; 

On investment. the Situation, as I said, is 
encouraging on the whole. As compared to 
100 million dollars of equity investment on an 
average during the last five years. this year 
alone we have had a foreign equity of over 
900 million dollars. This has already been 
cleared by the Government. It is more than 
nine times, about ten times. II think it is a 
good progress. putting it mildly and it could 
be more in the coming years. . 

The spread of the source countries IS 
widely dispersed. including almost all the 
major capital exporting countries. My first 
visit to Germanyconvinced me that while we 
can get something from these countries. we 
have not been able to convince them that 
their money would be sale or their invest-
ment would be safe. There had been still 
some questions lurking in their minds and, 
as I visited country aller country aller coun-
try, between Germany where my first visit 
took place, and Japan where the latesrvisit . 
took place, I can say with no fear of contra-
diction that the amount of confidence in 
investing in tndia has been growing apace. I 
am quite sure that now we can safely as-
sume that investment decisions are taken in 
those countries subject 10 their own limita-
tions. I am not saying that it is possible for 
them to invest endlessly. It is not that. I 
mean, their conditions also have their own 
limitations. 

About Japan. we came to know that 
they had limitations. During the visit and 
even before the viSit, we were warned 1I'..It 
there are limitations in the Japanese econ-
omy which would affect the capacity or the 
possibility of Japanese investment immedi-



545 MotionNo-confidence ASADHA 26, 1914 (SAKA) in the council of Ministers 546 

ately. Now;1 am glad to say that in spite ot 
those limitations. what we found in Japan 
was quite encouraging. Instead of our call-
mg people who wanted to invest we nad the 
pleasant surprise of their calling on me and 
offering investment. So, I am very much 
heanened by this visit and I hope all steps 
will be taken as follow-up. 

Now, Jaswant Singhji said something 
about Coca Cola. I might inform him overall 
more than 80 percent of foreign investment 
proposals are in the identified list of high 
prIOrity industries contained in the Industrial 
Policy. He seems to have picked up some-
thing from the remaining 20 percent. But I 
would respectfully submit to him that I do 
agree that there is a 20 percent list. Now, I 
cannot equate 80 with 100. So. the 80 
percent also is there which contains invest-
ment promises and investment prospects, 
clearances to some extent, to the extent of 
80 percent. .. (Interruptions) 

Govemment has taken particular steps 
to encourage investment in important infras-
tructural areas like hydrocarbons. telecom-
mUnications and power. In power, Sir, we 
are in the process of diSCUSsing 21 major 
power prOj8cts for clearance with both In-
dian and foreign companies. Those were 
the companies, those were the projects 
Jaswant Singhji perhaps referred to. I would 
like to submit to him that each one of those 
projects is being processed, processed with 
expedition. It is not like projects which could 
be cleared very easily or very quickly. The 
decisions to be taken, the technical and 

• other details to be worked rut do take, un an 
average, a year or a year and a han and if 
these are taking sometime. we should not 
eitherbediscouraged'orsurprised. But,' am 
sure, after 'having asked the Power Ministry 
that an the projects are likely to go through 
and get clearance. 

In Telecommunications, we have 
cleared proposals from leading telecom 

companies for manufacture of the latest tele-
com equipment. This is expected to double 
the production capacity of telecom switching 
equipment in the country. Proposals. are 
also being considered in the area of value-
added services to enhance the efficiency 
and Quality of telacom services. 

Proposals for two Oil RefinerieS on the 
East and West Coast of the country have 
already been cleared. The entire toreign 
exchangecostoflhese refinenes will be met 
oy tne private sector companies wnich oth-
erwise would nave had to be met by the 
ONGC ... in other wores by the Government. 
Now, these are some of the savings which 
we are trying to effect in areas where inde-
pendent Investment is coming. independent 
of the Government and to that extent Gov-
ernment funds are saved and could be di-
verted to more important areas of Human 
Resource Development. as I have Just 
pointed out. 

Coming to local investment. Investment 
within the country ... (Interruptions) 

Sir, in the internal investment, the pic-
ture IS equally encouraging and we have got 
more than 6000 investment deciSions hav-
ing been made this year in compared to half 
of that last year. So. the. situation in local 
investment, investment within the country 
also is quite good. This is the economic 
picture. All details have been dealt with by 
the Finance Minister yesterday, I am sure. I 
only wanted to add this just to show thRI 
these investments are not idle investments . 
they are noHust because we are enamoured 
of those investments coming from abroad or 
other sources. We do want them, want them 
oadly because we want our own money to be 
released for purposes which will not attract 
any investment from abroad. Nobody is going 
to run the schools in India, nobody is going to 
run the primary health centres of India. 
nobody is going to run the vaccination pro-
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grammes in India. These are the programmes 
that have been crying for money and we 
have not been able to find that money. 
Hopefully, wllh the other areas relieved from 
heavy investment,lI will be possible, not only 
possible, 'think, it will be certain, that we will 
be able to attend to these areas much more 

. than before. 

Coming to public distribution system to 
which I have made a reference just now, the 
blocks. I have talked about. are getting extra 
foOdgrain allotments and that is one of the 
reasons why the reference miloe by Shri 
JaswantSinghjito lower stocks. stocks going 
down that has been responsible for that, we 
have made greater allotments, higher allot-
ments to these areas. 

Andthis year's prospect, as we all know, 
needs to be watched. But whatever hap-
pens, we would lik~ to stick to those higher 
allotments to the rural areas In these blocks 
and there is no Intention of redUCing them. 

Now' come to the important areas which 
perhaps, the occaSional remarks of the 
Members seem to indicate they are more 
interested in it. About Assam, no one can say 

• that Assam now is not a lot better than what 
it was two years ago or a year and a half ago. 
UlFA has taken certain decisions. There 
have been two lines ofthinking within ULFA. 
Those who wanted to have talks with the 
Govemment, a delegation from that section 
came and met me. We have gone ahead 
with discussions .• Some arms have been 
surrendered. There is another section which 
IS against this. There is a sort of running 
dialogue between them going on and we 
hOpe that inthe near future itwill be possible 
for us to have meaningful talks with the 
whole of the ULFA in order to solve that 
vexed question which has been there for 
many years. 

Considerable progress ha~en made 
in the implementation of the provisions of the 
Assam Accord. Economic development of 
Assam in pursuance of the prOVisions of the 
Assam Accord and otherwise has also re-
ceived continued and utmost attention. In 
terms of the Accord. an oil refinery is being 
set up at Numaligarh and an liT is also being 
established near Guwahatl. 

'laid the foundation stone to these insti-
tutions, the other day, when I vlslled Assam. 
And also a long railway line which is being 
converted from metre gauge to broad gauge 
and which has given lot of hope and lot ot 
happiness to the people around. I have had 
occasion to talk to the people and I saw how 
happy they felt at these projects coming up. 
That is about Assam. 

About KaShmir, Jaswant Singhji has 
tried to point out thatthere have been contra-
dictory statements or different statements 
trom different persons, different Ministers. I 
would like to point out that in my Press 
Conference, I had summed up the whole 
thing by saying that we dO want Kashmir to 
come back to normal. And I would say nor-
mal only when a democratic Government IS 
functioning there. Now this is an egg-and-
chicken situation. We want norMalCY ior 
ejections to take place. But until elecllons 
take place real normalcy will not come. So, 
we have to play it very carefully. We have 
been successful In creating certain condi-
tions of peace, when compared to the last 
one year. And we are in a poSllion to say that 
in the foreseeable future conditions Will fur-
ther be created to enable elections to take 
place in Kashmir. One complatnt that has 
come to me from some critics IS that elec-
tions have not been fair in Kashmir. We Will 
have fair election; we always had fair elec-
tions. I told them that I do not agree wllh that 
statement and we will have elections. (Inter-
ruptions) I do not know what the commotion 
is about? 
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT {SHRI ARJUN 
SINGH):1t is about Punjab. 

SHRI P.V. NARASIMHA RAO: I am 
talking of Kashmir. I will come to Punjab. 
There is no need foryou to suppose that I will 
skip Punjab. 

So. I do not agree that elections have 
been anything but fair. But I have said that 
elections will take place as soon as condI-
tions condUCive to elections are created. I do 
not think there is any contradiction In what 
the Home Minister said, what I said or what 
any other person said. The fact of the matter 

r is. tomorrow, if you want me to hold elec-
tions. it is not possible. But elections have to 
take place there and we have to create 
conditions conducive.to elections. This is the 
whole picture and taken as a whole, I think 
this position does not have any internal 
contradictions. 

Sir. aoout Punjab, I am really very 
amused when people talk lightly of the elec-
tions there. Why it should be so? I do not 
know. Because when we went In for elec-
tions. I only wanted a State Government in 
Punjab. I made it absolutely clear that I want 
a State Government because I cannottalk to 
the Governor, all the time, to solve the ques-
tions of Punjab. I wanted a State Govern-
ment. As a Congress Presiden!.1 could have 
asked for a Congress Government. I did not; 
I deliberately did not. because I thought that 
in the situation of Punjab, we should not. 
perhaps, talk in terms of parties. I wanted a 
State Government. I went on the Door-
darshan and said this. In spite of that. some 
parties chose not to participate. It was not my 
iault. 

But in any case if they had participated 
I would have been happy. The percentage of 
VOting would have been much higher and 
whichevergovernment had come as a result 
of that. we wouid have dealt with that State 

Government equally effectively and that 
would have been a oener situation. But if 
elections 'have taken place and a party gov-
ernment has come there, we have to deal 
with that government and I can say that the 
Government of Punjab IS mi>re zealous about 
the rights of Punjab; what is to be done in 
Punjab; they are not really acting like Just 
Congress; it is not like that. Beant Singhji 
comes to rne With certain suggestions which 
are very difhcult in themselves Still we are 
examining them. We cannot reject them 
because when It comes from a State Gov-
ernment. one has to go into the history. Into 
the background. into the feasibility, etc of 
those proposals. I assure the House that this 
is being done. I am not talking of a package 
because my package is the Rajiv-Longowal 
Accord. Now whatever is being discussed, it 
is within that Accord Therefore I do not have 
to have a separate package. The package is 
already there. This I have made clear many 
times. 

SHRI BASUDEB ACHARIA (Bankura): 
What about Its Implementation? 

SHRI P.V NARASIMHA RAO: This is 
what I am saying It is not easy to implement 
anyone portion of the Accord. The Accord 
has to come In totality and that is what we are 
grappling with at the moment It is not pos-
slbleformeto give details right now I may be 
excused because once I say something. 
then It will become a point of debate. a public 
debate if you wish. and then it becomes 
impossible to take the next step. I can only 
assure the House that we are assiduously 
following discussions, continUing discussions 
and examination of all the questions in-
volved. I am quite sure that with so much of 
effort gOing into it. the results should be 
satisfactory That IS my hOpe: that is my 
confidence. 

The flood-lighting and the fencing on 
the Punjab sector of Indo-Pakistan border to 
check the movement of terrorists and smug-
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glers have been completed. This is one 
important manerthat has been comtn9 up In 
the .... ouse. We have now to go to'the other 
sector of the border. I am not quite aware of 
what is being done on that But I am sure, 
from the Punjab we will go on to the other 
border. Unless the whole border is flood· lit it 
will not be possible to effectively stop incur-
sion from across the border. This IS the 
present situation in Punjab 

On Extemal Affairs I really do not know 
if there has been anything very seriously 
said. But I would like to take the House into 
confidence that there has been no 'U' tum in 
our torelQn policy. In fact we have stuck to 
our policy as very few countries have. Those 
who were having different systems working 
for deCades and decades: what is the tum 
they have taken; how many degrees is the 
angle of tum they have taken; and what we 
have dOne: please make a comparison. 
Because the Change is not a change in one 
country. it is a change in the whole world. 
What is the degree of changfJ'? I cannot see 
any change in my policy I am stiD a non-
aligned country: as non-aligned as I ever 
was. I continue to be non-aligned whether 
there are two blocs. three blocs or only one 
bloc. Because I equate non-alignment with 
my right to take a decision according to my 
rights. according to my likes and stick to that 

• decision. I am doing that. I have not swerved 
fromthattillthis moment. Whosoever wanted 
rnetochangecertain policy decisions. etc. I 
have politely told them that this IS'" : pos-
sible. First there is a little more pressure. You 
with stan the pressure and then say, ·Yes, 
yes, we understand your position". This is 
how, it has ended now. I am happy about 
this. We change when we want to change. 
We do not change at the behest of others. 
This is the policy and thIS conllnues to be the 
policy and we are no"·;'I!igned. In fact. It IS 
the Non-Aligned Mc·:.:..: ... nt 1n;>'''71!;::; :.r:Od 
new and relevant rOle for itself. I he exercise 

was started at Belgrade. Unfortunatel)!, 
because oUhe conditions within Yugoslavia. 
the Non-Aligned Movement and the activi-
ties of the Movement could not go very mUCh 
further during the last three years. I h'ad a talk 
With the President of Indonesia, the Chair-
man-to-be. We met 10 Rio and we had a fairly 
long aiscussion on what is to be done. Their 
Foreign Minister came here who IS preparing 
the new document. We are taking afull hand 
In prepanng the dOcument; we are assisting 
them - the Chairman - as we always do. And 
I am sure that we will be able to aelineate the 
new. role of the Non-Aligned Movement, 
pursuant to what had been done in Belgrade 
and Ithink we will be able to give the finishing 
touches to It because between Belgrade and 
Jakarta so much has happened in the whole 
world. 

After the diSSOlution. after the dismem-
berment of the former Soviet Union. we have 
had diplomatic relations established at the 
earliest. We have not lost any lime in doing 
it because if we were dealing with one coun-
try, Soviet Union •. n was nOI really one 
Soviet Union in one area, we were dealing 
with a country - which. in its economic and 
other relations with us. was spread over 15 
States. Something whicl1 we wanted came 
from Ukraine; something we were dealing 
with. came from Kazakhastan; something 
which we wanted came from some other 
States. But we were .dealing only with the 
Soviet Union. Today we have to deal with all 
these areas from where we still have to get 
those things and I might assure the House 
that within the shortest possible time, with 
th~leastdelay. with the least possible delay, 
we have been able to establish contacts. not 
only diplomatic contacts. but contacts of a 
bilateral nature which were on-going when 
the diSSOlution teak place. It has laken some 
time 0" the O!~1{!r hand: on the other side ,llso 
they nAp,{) some lime to acclimatise !li",,: 
seives. to Clcqualnllhemselves With the new 
Sltuallon. 
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Therefore. we have been in a mucn 
better position than we would have been if 
we had not taken immediate steps. Now. the 
Presidents of all these. four or five of these 
Republics have visited India. They nave told 
. me by the way, each one of them told me. 
that his country, his Government stands by 
secularism: his country, his Government is 
against fundamentalism. Now, the kind of 
struggle that they are having to wage in 
those countries in the new circumstances, is 
well-known to all of us. So, they have some-
thing to compare notes with India and this is 
the most important part of it. They have said 
that, with India, they would like to continu-
ously discuss these matters because a new 
situation has developed there. whereas they 
want to be totally secular as they have al-
ways been, they are finding it a httle less 
easy to do so in the cnanged circumstances. 

So, there is much that IS common be-
tween them and us. And we are pursuing 
your talks with them. We will continue to 
have some institutionalised structure' 
whereby this exchange of views and experi-
ences becomes easy. 

Now about joint naval exe~clses, I think, 
this has appeared so many times. We have 
not had so many exercises as debates on 
exercises. I think, we find it useful to have 
exercises. We have had exercises with many 
ot~er countries. I do not think there is any-
thing to explain why we had exercises with 
the United States. If our Navy finds it useful, 
Ithink. it isgoodto do it. There are. oicourse, 
Members who would not agree. There is 
hardly anything I can do to make them agree. 
So, we lust leave it at that. . 

About our neighbours, I do feel that 
relations with our neighbours have improved. 
We have probems even with Pakistan. Mr. 
Jaswant Singh wanted to know, after having 
met so many times the f!rime Minister of 

• Pakistan, what is the outcome. It is very 
difficult to measure the outcome. We are 

neighbours and we will continue to be neigh-
bours. There will be ups and downs. There 
will be some misfeasance and malfeasance. 
From across the border. what is being done, 
we all know. When'ver we meet. we start 
with that topic impressing on them that they 
should stop this activity. Well, sometimes we 
are told that they have already stopped it. 
Sometimes we are told that they have never 
started it Sometimes we are told, "We will 
stop it: All kinds of different signC&ls come. 
But. in any case. we have to continue to have 
dialogue with them. We car) postpone. We 
can protest. We can signify our disapproval 
of some acts done by them, All this is valid. 
All this is allowed. All this snould be done. 
But today, it is not we bul many other coun-
tries who nave come to the same conclusion 
that State-sponsored terr<>nsm by Pakistan 
IS a fact. 

[ Translation] 

SEVERAL HON. MEMBERS: We are 
nearing but Shri Shankaranand is nol hear-
ing. He is sleeping. 

SHRI P.V. NARASIMHA RAO: I will not 
get audience like you. but to him I can tell 
anytime. 

[English] 

Sir, today at least it will not be possible 
for Pakistan-for the Prime Minister of Paki-
stan-to say ... 

! Translation] 

SHRI NITISH KUMAR (Barh): You speak 
a bit aloud, this Government IS not gOing to 
fall. 

SHRIP.V. NARASIMHARAO: Howthis 
Government can fall. You people Will keep 
tnis Government In power. 
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[English] 

So, whenever we meet. we have to 
compare notes and we also have to under· 
stand. At his very first meeting with the Prame 
Minister of Pakistan. I think. Mr. Chandra 
Shekhar would have come to u~erstand 
that every Prime Minister has his own limita-
tions Within his own country. We do not make 
a speech about these limitations. We under-
stand II. Once we understand these limita-
tions. we also understand the limitations on 
the effectiveness of the dialogue or the 
conclUSive nature at the dialogue that we 
have with them. 

So. With all these things an view. since I 
am going to meet him aga!n·number of times 

. I have already met plus one - I would not I,ke 
to say anything but this effort Will have lO 

continue. The Secretary leveltalks which WE1 
had suspended Will be resumed after the 
dates are fixed by diplomatiC channelS and 
we will continue this. Ultimately. Sir, I have a 
feeling that we will have to treat Pakistan 
with the amount of friendship. tolerance and 
firmness. a combination which is not always 
easy to prepare and to think ot but a combi-
nation. nevertheless, which is perpetually 
going to be necessary. And that IS what I 
would like to submit to the House. 

fT rans/alion] 

AN HON. MEMBER: Please say some· 
thing about Israel. 

SHRI P V. NARASIMHA RAO What IS 
to be said. I have already spOKen about 
Israel. 

[Eng/ish] 

, think I have already replied to this. 
About Israel. the Israel diplomatic relations 
have been established with Israel as a result 

of which we are very mUCh into the. Middle 
East process now. This I could say withOut 
any tear ot contradiction. And as a result of 
thiS. the Middle East process has a very 
good Indian component of partiCipation to-
day. It remains to be seen how the process 
goes on. But whatever happens in that proc-
ess, India IS gOing to playa role which is 
useful and perhaps. we will contribute to the 
porcess really achieving results more than 
any other country. if I may say so. So. this is 
about Israel. About other bilateral relations 
With Israel, I am not sure whether that much 
has been done but that is a matter of time 
and we will take up those issues as we go 
along ... (Interrupttons) ... Now. Sir. about the 
sublect matter which is really rousing pas-
sions for the last two or three or four days. I 
would like to very briefly submit to the House. 
S,r. you may recall that In the NIC meetang 
held on 2nd November. 1991. the Chief 
Minister ot UP had given the fOllOWing assur-
ances: 

(1) 

(2) 

(3) 

(4) 

All efforts Will be made to find 
an amicable resolution of the 
Issue 

Pending a final solution, the 
Government of UP Will hold 
Itself fully responsible lor the 
protection of the RamJanmab-
hoomi-Babri Masjid Structure. 

Orders of the Court in regard 
to the land acquisition proceed-
ings will be fully implemented. 
and 

Judgment of the Allahabad 
High Court. In the cases pend-
ing before It. will not be VIO-
lated. 

Now. these were the four assurances 
given. All the members 01 the NIC and the 
whOle world Knows about them. ThiS was on 
the 2nd of November. Evidently. the efforts 
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should have started at No. (1), that is, "Ali 
efforts will be made to find an amicable 
resolution of the Issue.· We have hardly had 
any time to even begin, leave alone com-
plete the task at No. 1 and in December itself, 
developments had taken place which could 
adversely affect the security of the RJBM 
structure. 

15 hrs. 

Road barricades, iron pipe barricading, 
rolls, barbed Wire, etc. which were there 

'around the structure, have been removed 
and perhaps the security climate of the the 
structure, thereby, got adversely affected. 
This is the observation of every one. 

In February 1992, the State authorities 
commenced the construction of a wall en-
closing a large area around the RJBBM, 
including the land acquired in October 1991. 
After the construction of the wall had begun, 
the Central Government had requested the 
State Government to indicaie the develop-
ment plans 10 the Vicinity of the Ram Janam 
Bhoomi-Babri Masjid structure, particularly 
on the land acquired in October 1991 and the 
area falling within the wall under construc-
tion, because the acquisition itself was sub-
ject to certain PUblic purposes. Reply giving 
the details of these plans has not been 
received from the State Government till date. 

In March 1992, the State Government 
, leased out approximately 42 acres of land in 
the vicinity of the RJB Complex to the Ram 
Janam Bhoomi Nyas for implementation 01 
the Ram Katha Park project out of the Nyas 
funds. In March 1992, again, the State au-
thorities undertook the demolition of addi-
tional structures in the RJBBM Complex 
such as Sankat Mochan Temple, major 
portion of Sakshi Gopal Temple, Sumltra 
Bhavan, Lomas Ashram Gopal Bhawan ana 
shops. Along with the demolition, extensive 
digging and levelling operations were also 
commenced. I am giving all these details 

oecause the atmosphere of security which 
nad come as a result of the Chief Minister's 
assurances given on the 2nd of Novermber, 
got shaken. What was the intention, we 
cannot say. Butthe result has been that that 
atmosphere has got shaken. These levelling 
and digging operations have led to appre-
henSions in the minds of many people, and 
caused concern about their pOSSible etlecl 
on the strength and safety of the RJBBM 
structure. Fear nas also been expressea 
that the collection of water during the rains in 
the dug up ground could seep to the founda-
tion of the structure and weaken it. 

The Central Government has, on many 
occaSIOns, expressed the view that a nego-
tiated solution of the RJB dispute should be 
iouna. If, however. such a solution cannot be 
reached. the Governmentfavours a solution 
by court'S verdict. 

On july IS.just about two days back. tne 
Allahabad High Court has passed an order 
prohibitmg any construction on the land 
acquired by the U.P. Governmenllast year. 
Now. the Home Minister has been literally 
narassed. hour atter hour. In Parliament and 
outside. as to what he is dOlOg when the 
order is being violated and why it has not 
been Implemented. Now. the latest ir,'orma-
tlon which the Minister of Slale for Home 
Affairs has given to this House is that the 
concerned officers are given orders. I am 
putting il in my words. The Slale Govern-
ment has passed orders to tne c'ficials 
concerned to taKe steps In compliance olthe 
High Court's orders. Now. at thiS moment. 
what alii can say is. I await further reports on 
the actual compliance of the orders 

Now. some very Interesting informatIOn 
has been passed on to me here. after I came 
here, that the orders were to be sent by fax, 
but suddenly, between Lucknow and Faiza-
bad, the tax machine broke down. (Interrup-
tIOns) It is possible. Anything can go out of 
order. But then, as a follow up, or as a 
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remedial measure to this failure. a speqal 
messenger has been despatched to Faiza-
bad. That is, human machine has now sub-
stituted the fax machine. 

Now. about the spill over of the last 
Session. I would like to say a few wordS 

. about the spill over about which points have 
been made. I do not consider them very 
foraidable but then I have to give the infor-
mation. 

Sir,onthe Bofors case itsell. when Ihad 
spoken on this matter last in this House. I had 
stated categonca~lythat investigation would 
be pursued diligently and without lot·or hin-
derance in order to unearth the truth. All 
steps were taken to persuade the Swiss 
aufhorities to ptJrsue the case. The cantonal 
court at Geneva heard the case on the 12th 
of June. 1992. The decision ofthe court was 
reserved. After the {hearing the court has 
recessed on vacatioh. The decision is. there-
tore. expected in August when the vacation 
ends. Until we get a favourable decision from 
the court and until we get to know the names 
of the recipients of the pay-offs. it is not 
possible for the CBI to investigate further. At 
present this is the position there. 

The High Court of Delhi also is likely to 
take up heari~g from the 25th - II I am not 
mistaken-and I have been told that. subject 
to correction. it is going to be continuous and 
on a daily baSis. II it is so, then we could 
expect the decision of the Delhi High Court 
also to come as quick!y as possible. 

Sir. about... (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
VVho is the lawyer? 

~HRI P.V. NARASIMHA RAO: I have 
got three papers on this. I have read only one 
out of them. 

Sir. the news item on Bofors pay offs. in 
the issue dated 10.7.92 of Indian Express. 
has been brought to my notice. The investl-

. gations carried out by the CSI sofarhave nol 
revealed any information which may authen· 
tlCate the Issues raised In the news Item. As 
the CBI is not a party in the proceedings in 
the cantonal court in Geneva. as per SwiSS 
laws. it has no information about any such 
account as mentioned in the newspaper 
having been frozen by the SwiSS authorities. 
The cantonal court of Geneva is likely to 
pronounce its judgment. as I just submitted. 
by next month and if the documents are 
made available. further investigation about 
the probable recipients will be conducted. At 
present no comments on the information 
contained in the news item can be made. But 
further action would be taken depending on 
the outcome olthe proceedings in the Geneva 
cantonal court. 

Tilen. Sir. about Mr. Solanki. I have 
. already stated that as advised by the CBI. 

there is no possibility for our CBI to take up 
any investigation in Genev~ about the iden-
tity of a person. The investigation of the CSI 
starts and ends With Mr. Solankl. They went 
to Mr. Solanki;they asked him and he said he 
is in no position to identify the person. This IS 
the position. (Interruptions) 

DR. SUDHIR RAY (Burdwan): I think 
Mr. Solanki can identify himself 

(Interruptions) 

SHRI P.V. NARASIMHA RAO: Well. 
Sir. this is the position. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): How did he give the summary olthe 
letter to the Swiss Minister? 

SHRt P.V. NARASIMHA RAO: It is a 
question of a person giving the letter nol the 
summary. 
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SHRI SOMNATH CHA TIERJEE: How all despatch. steps have been taken right 
Mr. Solanki had the summary when he did from the beginning. right fromthe moment. it 

• not know the content of it? (Interruptions) came to our notice. the Government's no-· 

SHRI P.V. NARASIMHA RAO: Today. 
itself before coming here. I again spoke to 
Solankiji. 

If he is in any position at all. even now. 
to recollect the complexion or any clues by 
which ... (lnterruptions) On behalf of the Par-
liament. Sir, I i"1>"essed on him (lnterrup-
lions) - on behalf of all the hon. Members, on 
behalf of all of you, I pleaded with him - if he 
could recollect anything that could give a 
clue, he said it is just not possible for him to 
recollect anything. So. there is nothing I can 
do about it. That is all. 

Sir, I think, I have dealt with all the 
matters that have figured in the House. There 
is anything which needs further to be ex-
plained or any answer to be given, I am 
prepared to give it. But only thing is that we 

, will not go into Inessentials, other Ministers 
have spoken and I think the debate has been 
fairly comprehensive. 

AN HON. MEMBER: What about Scam? 

SHRI P. V. NARASIMHA RAO: About 
Scam. Sir, I think, the Finance Minister has 
already given a reply. Now, it is in the J.P.C. 

[ Translation) 

SHRI NITISH KUMAR (BARH): Would 
you appoint an opposition member as a 
Chairman of JPC? 

SHRI P. V. NARASIMHA RAO: Do not 
be so indignant. It is in your hands, so do not 
ask me. 

[English] 

I am not able to hear with so many 
. speaking at a time. I would like to submit with 

tice. culminating in the J.P.C. Now. this is 
where we are althe moment and if theJ.P.C. 
is able to go further into the matter (Interrup-
tions) 

[ Translation} 

SHRIGEORGE FERNANDES (Mulaf-
farpur): Mr. Speaker, Sir, Prime Minister has 
said something about the accounts and Mr. 
Solanki. I will not make any comment on that 
because it would then become a question-
answer session. It is a separate issue for 
discussion. But I hold that Prime Minister is 
responsible for conducting CBI enquiry. 
Justice Wariava has made a written obser-
vation saying that cel is shielding the guilty 
people in its enquiry into Bank and stock 
scam and is in serach of scapegoats. He has 
used very harsh language in his written 
observation. Prime Minister has Just now 
analysed this big bungling 01 thirty thousand 
crores of rupees. Mr. Prime Minister, misap-
propriation 01 interest only in this Bank scam 
IS to the tune of rupees forty thousand crores 
and you have Deen talking 01 thirty thousand 
crores for the last fourteen-lifteen months. 
Mr. Prime Minister, you had set L'P a one 
member special court and when the judge 
raises such a question, would you instruct 
CBI and all other concerned agencies to give 
a clear reply to this question. 

SHRI P.V. NARASIMHA RAO: I would 
do it immediately. I have noted all that the 
hon. member has said and I would give all 
necessary instructions to them in this re-
gard. 

SHRI RUPCHAND PAL (Hooghly): One 
01 the Ministers of the Cabinet has resigned. 
We want to know something from the hon. 
Prime Minister In relallon to Scam . 
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MR. SPEAKER: Mr. E. Ahamed. Please 

take your seat. 

SHRI E. AHAMED (Manjeri): I may be 
permitted to put questions. 

MR. SPEAKER: No. no. I am not permIt-
ting you. Let us understand that the Pnvate 
Members' Business has to start at 3.30 p.m.: 
and the Mover of the Motion is expected to 
reply; and the time hardly is 15 minutes. 
Within that time. we shall have to complete 
this thing. 

So, please allow Me Jaswant Singh to 
have his say. 

SHRI JASWANT SINGH (Chit1~rgarh): 
Mr. Speaker, at least in the opening of my 
reply to this quite exceptional debate. I will 
follow the example of the hon. Prime Minis-
ter, who chose to thank all the intervention-
ists and the participants in the discussion. I. 
too. likewise thank the hon. Prime ,MInister 
who Intervened In the diSCUSSion. and With 
his usual generosrty thanked all of us. It has 
been an exceptional debate even though the 
han. Prime Minister chose to call.it stenle. 

I do not recoliect when the last No-
Confidence Motion in the House had been 
discussed forthree days. I will not go into the 
style of the han. Prime Minister's interven-
tion. It is the substance that we are looking 
for and in looking for the substance, with 
deference to his age and experience. I must 
express my very great disapPOintment. We 
were looking for leadership; we were looking 
for direction; we were looking for that sub-
stance in governance the absence of which 
had persuaded us to move this Motion of No-
Confidence. It IS a matter of regret to me 
personally and as a Mover of this Motion that 
I have not found that leadership. that I have 
not found that inspiratIOn and I have not 
found that substance which we thought his 
reply contained 

Many. many worthies of his Cabinet 
Intervened in this diSCUSSion. Many hours of 
impaSSioned and learned or not so learned 
peroratIOns followed. The intervention by the 
han. Cabinet colleagues of the hon. Prime 
Minister left three overriding ImpreSSions 
With me; the first of which leaves me really 
bewildered. 

The hon. Prime Ministergenerouslysays 
that he continues to solicitthe cooperation of 
the Opposition. His worthy deputy. the first 
speaker In thiS discussion. the han Minister 
for Human Resource Development said, 
gOOd-riddance, and In fact. said that he is not 
looking lor any cooperation from the Oppo-
Sition; when the han. Finance Minister inter-
vened. he said. he is looking for cooperation. 
when the hon. Agriculture Minister inter-
vened. he said, he is not: he does not want 
cooperation of the Opposition. lam unable to 
understand where this Government stands. 

MR. SPEAKER: One correction. Mr. 
Jaswant Singh. I have not heard the Agncul-
ture Minister saying so. 

SHRI JASWANT SINGH: I am glad to 
learn that the hon. Agnculture Mmisterwants 
our cooperation. In these Intervenllons by all 
these very worthy and senior front rank col-
leagues and Cabinet Ministers of the hon. 
Prime Minister. I was, nevertheless. lell with 
an impreSSion that with some exception the 
intervention were half-hearted; the interven-
tion were, as if they were secretly delighted 
at the discomfiture of their own 
leader. ..... ( Inrerruptions). 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): I must congratulate Shri Jaswant 
Singh for hiS very very fertile Imagination. 

SHRI JASWANT SINGH: I had not re-
ferred to the very worthy Minister for Human 
Resource Development as being secrelly 
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delighted. But if. however. he has chosen to them, some very good shelf evidenlectures. 
reassure me, It is not on account of my butto my mind Ithoughtthen as unnecessar-
Imagination. (Interruptions) I have merely ily long lectures on the need for economic 
givenvoicetomyimpressionandratherthan reform. The need for economic reform IS 
me it should be the honourable the Prime established and IS self-evident. This debate 
Ministerthat ought to feel reassured that his was not about that. This debate was not 
Cabinet colleagues were actually not pre- aooutthe dlrecllon orthe content orthe pace 
tending When they partICipated in the dlscus- 01 economic reform. The debate was aOout 
sion,thatthey actually meantwhatthey said. the management 01 reforms. The debate 
If you examine what they said. then it opens was about management of polity, manage-
outthe whole diSCUSSion, the whOle debated ment 01 your external relations, manage-
on every account. (interruptions I ment of our secunty concerns. This was 

whal the debate was about and in the man-
, have to say and In passing because I 

started by saying so, that I was also struck by 
the cruel irony 01 fielding the former honour-
able Minister of State for Commerce to par-

. ticipate in this discussion A very efficient 
Minister, a very capable Minister about whiCh 
, had spoken earlier also. Either he has -
the honourable the Prime Minister has - the 
confidence In his tormer Cabinet colleague 
- in which case why has he removed him 
from the Cabinet? - or he does not have 
confidence in him, in which case why did he 
lield him to participate In a diSCUSSion on a 
Motion 01 No Conlidence? (Interruptions) 

I listened with interestto the honourable 
Prime Minister's intervention and I said. there 
were tour groundS on whicn my difficulties 
had arosen. The four grounds which had led 
us to move this Motion of No Confidence 
were. the economic which is the flagship of 
the Government. the management of polity. 
systematic disfunction and eXlernal relations 
and the management of secunty 

The honourable the Prime Minister's 
. reply has been totally silent on the manage-
ment of security matters and of course the 
honourable the Defence Ministerthroughout 
the debated has maintained an enigmatic 
silence occasionally broken by a smile. 
equallyemgmatlc. 

The honourable the Finance Minister as 
indeed the Prime Minister gave us. both 01 

agemem 01 economic relorms. if we cited 
some ligures. and I mentioned that wheat 
was selling at a certain price and the honour-
able the Minister for Agriculture. obtaining 
his statistical data from Najalgarh or wher-
ever else, said that wheat was not selling at 
Rs. 6 but that It was seiling at Rs. 3.80 paise 
per one kilo. I beg to differ. Because. it is not 
a question ot my giVing you the figures. My 
colleague Shri Kapse obtained them from 
Bombay. His wife was good enough to tele-
phone ana say that II was wrong, that wheal 
was selling in Bombay between six to seven 
rupees a kilo; nce was actually selling at Rs. 
10. Arhar Oal was selling at Rs. 16 to 20 a kilo 
and so on. But that is not the point. The point 
is about management of economic reform. 
economic Change or In the management 
itself. and if In the management 01 economic 
reform you are not reaching the common 
man and tne prices are hurtmg. and il that 
common man in the totality of reforms will 
iind it diffiCUlt to ooard a bUS. to obtain a 
railway ticket or to post a letter or even to go 
and do and do these daily routine things: 
then this economic reform will get identified 
With this bank scandal and such other activ-
ity and your permissions to coca-cola. This is 
what will happen. That is whywe charge this 
Government with failing on the management 
of economic reforms. It is because of that I 
suomlt tnat tne deoate IS not about statistical 
obfuscation. The debate is not about statis-
tics. The debate IS not whether the inflation 
has gone to 12 per cent or the Consumer 
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Price Index is at 15 per cent. The debate is 
essenJially what this is doing io the social 
stNdure, to the polity and to the economy of 
the country. 

I am afraid that without re-opening the 
wnole debate I have to submit that I am not 
satisfied with either the honourable the Fi-
nance Minister's intervention, or indeed the 
honourable the Prime Minister's. The hon-
ourable the Prime Minister has essentially 
said three things. He said that a number of 
approvals are in the pipeline but normally it 
takes about a year or a year and a half to 
complete all the paper work. That ready 
begs the question. Have you indeed speeded 
up the paper work and the bureaucratic 
requirements? .. (lnterruprions) 

SHRIP.V. NARASIMHARAO:We have. 

SHRI JASWANT SINGH: There was a 
new theory or a suggestion put forward by 
the Prime Ministerthat rather than the trickle 
down he is now attempting to move towards 
the method of the bypass operation. In this 
bypass operation, in the context of bypass 
operation. he gave an example that sanc-
tions to cocacola or others is only twenty per 
cent: eighty per cent of the sanctions are in 
other spheres. But that again really Sir, begs 
the question. We find that in the policy-
making there continues to be, as far as we 
are concerned,.a lack of direction and in 
policy irJ1)lementation there continues to be 

. inefficiency and corruption of such pervasive 
kind that it is really very difficult to find the 
equal of. Why did we cite the exarJ1)les of 
corruption? It is not because it delights us. 
Unless you address yourself to the cancer of 
corruption, the management of economic 
change will not take place. And it is in that 
context that we cited just two exarJ1)les of 
the banking scandal and of Bofors. I will not 
repeat nor indeed comment on what the 
honourable the Prime Minister has said about 

the management of change or about 
Bofors. 

Sir. I am mindful of the time. I am also 
mindful of the mood of the House. I shall not . 
tax the patience of the House. I am left 
unhappy. I am left dissatisfied: My appre-
hensions are alive. Then. I submit that in a 
nation'S life the situations amve. over and 
above over archingly beyond the limited 
passions of the day. It was my expectation 
that the honourable the Prime Minister will 
clear the air after three days of impassioned 
debate and will provide the necessary direc· 
tion that this nalion really deserves. 

I am afraid he has failed us. he has failed 
us in finding answers to this debate, which is 
really an aniculation to the sense of drift, to 
the sense of uncertainty that pervades the 
nalion, tna sense of not knOWing what IS 
going to happen tomorrow. It is for the Gov-
ernment to lead. We will of course continue 
to do fortne nation that which we find neces-
sary and that which we judge to be correct. 

I leave a thought, Sir. There IS a dlshar· 
many between a mere winning of a vote of 
confidence and a restoration of a sense'of 
confidence that is the real challenge that 
faces the nation. You might well win this vote 
of confidence .. (lnte"uptlons) You mlghtwell 
win this. But I do not know if in winning the 
vote, you would have restored a sense of 
confidence that this nation really deserves. 

It is what lies at the root of our moving 
this Motion of No-Confidence: it is. of course, 
to caution you, to warn you that mere win-
ning of votes will not suffice. What this nation 
deserves or this nation ments and what is 
your incumbent responsibility is to reslore to 
this nation and to its people a sense of 
confidence. That lies at the root of Ihe Motion 
which I beg, with your permission. to move 
because I continue to hold and, therefore. I 
appeal to all my friends and colleagues in 
this House to please move and vot~ that this 
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House expresses its want of confidence in 
the Council of Ministers. 

MR. SPEAKER: I would like to thank all 
the Members oftheirco-operation. Now, it is 
exactly 3.30 P.M. May be four or five minutes 
are required, which we will give to this Busi-
ness and that time will be available for Pri-
vate Members Business. 

I shalt now put the Motion moved by Shri 
Jaswant Singh to the vote of the House. 

The question is: 

"That this Hous~ expresses liS want 01 
confidence in the Council of Ministers.· 

Those in favour will please say ·Aye·. 

SOME HON. MEMBERS: 'Aye'. 

MR. SPEAKER: Those against will say 
'No'.' 

SEVERAL HON. MEMBERS: 'No'. 

MR. SPEAKER: I think the 'Noes' have 
it. The 'Noes' have it. 

Let the Lobbies be cteared -

SOME HON. MEMBERS: The 'Ayes' 
have it. We want DiviSion. 

MR. SPEAKER: Nowthe lobbies have 
been cleared. The question IS: 

"That this House expresses its want of 
confidence in the Council of Ministers: 

The Lole Sabha Divided 

,S.38hrs. 

Division No. 2 

AYES 

Abedya Nath, Mahant 

Acharia, Shri Basudeb 

Adva.ni, Shri lal K. 

Agnihotri, Shri Rajenora 

Anjalose, Shri Thayil John 

Baitha, Shn Mahendra 

Bala. Or. Asim 

Balayogi, Shri G.M.C 

Baliyan, Shri NK 

Banoaru, Shri Dattalraya 

Barman, Shri Palas 

Barman. Shri Uddhab 

Basu. Shri Ani! 

Basu, Shri Chitta 

Berwa, Shri Ram NaralO 

Bhargava, Shri Girdhari Lal 

Bhattacharava, Shrimall Malini 

Chakraborty. Prof. Susa~ta 

Chandra Shekhar. Shri 

Chatterlee. Shri Nlrmal Kanti 

Chatterjee. Shri Somnalh 

Chaudhary, Shri Rudrasen 

Chauhan, Shri Chelan P.S. 

Chauhan, Shri Shivraj Singh : 
Chavda, Shri Hansinh 

Chhatwal, Shri Sanaj Singh 
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Chhotey Lal, Shn . Girija Devi, Shrimatl 

Chikhlia. Shnmati Bhavna GOhil. Dr. Mahavirsinh Harisinhji 

Choudhury. Shri Ram Tahat Gopalan, Shrimati Suseela 

Chodhary. Shri Lokanath Gupta. Shri Indrajit 

Choudhury. Shri Saifuddin. Hossain. Shri Syed Masudal 

Chowdhary. Shri Pankaj Jai Prakash. Shri 

Das. Shri Anadi Charan Jaswant Singh. Shri 

Das. Shri Dwaraka Nath Jatiya. Shri Satynarayan 

Das, Shri Jitendra Nath Jena, Shri Srikanta 

Datta, Shri Amal Jeswanl. Dr. KD. 

Deshmukh. Shn Chandubhal Jha. Shn Bhogenara 

Dharmabhiksham. Shri Joshi. Shri Anna 

Dikshit, Shri Shreesh Chandra Joshi. Shri Dau Dayal 

Dome, Dr. Ram Chandra Kalka Das. Shn 

Drona. Shri Jagat Vir Singh Kamal. Shri Shyam Lal 

Dubey, Shrimati Saroj Kanodia. Shri Mahesh 

Fatmi, Shri Mohammad Ali Ashraf Kanshi Ram. Shri 

Fernandes. Shri George Kapse. Shri Ram 

Fundkar, Shri Pandurang Pundlik Kasnwan, Shri Ram Singh 

Gangwar, Dr. P.R Kathena. Shri Prabhu Dayal 

Gangwar. Shri Santosh Kumar Katiyar, Shri Vinay 

Gautam. Shrimati Sheela Kesri Lal. Shri 
• 

Ghangare, Shri Ramchandra Marotrao Khan.ShriSuknendu 

Giri, Shri Sudhtr Khandelwal, Shri Tara Chana 
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Khanduri, Maj. Gen. (Retd.) Bhuwan Misra, Shri Shyam Bihari 
Chandra 

Mollah, Shri Hannan 
Khanoria, Major D.O. 

Mukherjee, Shrimati Geeta 
Khurana. Shri Madan Lal 

Mukherjee, Shri Subrata 
Koli, Shri Ganga Ram 

Mukhopadyay, Shri Ajoy 
Krishnendra Kaur (Deepa), Shrimati 

Munda, Shri Kariya 
Kumar, Shri Nitish 

Murmu, Shri Rup Chand 
Kumar, Shri V. Dhananjaya 

Murthy, Shri M.V.V.S. 
Kunjee Lal, Shri 

Naik, Shri Ram 
Kusmaria, Shri Ramkrishna 

Oraon. Shri Lalit 
Laljan Basha, Shri S.M. 

Pal. Shri Rupehand 
Lodha, Shri Guman Mal 

Pandeya, Dr. Laxminarayan 
Madhukar, Shri Kamla Mishra 

Passl. Shn Balra! 
Mahajan, Shrimati Sumitra 

Paswan. Shri Chhedi 
Mahato, Shri Bir Singh 

Paswan, Sl'lri Ram Vilas 
Mahendra Kumari. Shrimati 

Paswan. Shri Sukdeo 
Malik, Shri Puma Chandra 

Patel. Dr. Amrit Lal Kalidas 
Mallikarjunaiah, Shri S. 

Patel, Shri Brishin 
Mandai, Shri Brahmanand 

Patel. Shri Chandresh 
Mandai, Shri Sana! Kumar 

Patel, Shri Haribhai 
Manjay Lal, Shri 

Patel. Shri Ram Pujan . 
Maurya, Shri Anand Ratna , 

Mishra, Shri Ram Nagina Patel. Shri Somabhal 

Misra, Shri Janardan Pathak, Shn Harm 

Misra, Shri Satyagopal Pathak, Shri Surendra Pal 
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Patidar. Shri Rameshwar Ray. Dr. Sudhir 

Patnaik. Shri Sivaji RaYChaudhuri. Shri Sudarsan 

Prakash. Shri Shashi Reddy. Shri B.N. 

Pramamk. Shri Radhika Ranjan Roshan lal. Shri 

Prasad. Shri Hari Kewal Roy. Shri Haradhan 

Premo Shri B.L. Sharma Roypradhan. Shri Amar 

Premi. Shri Mangal Ram Sakshiji. Dr. 

Purkayastha. Shri Kabindra Saleem. Shri Mohammad Yunus 

Ral. Shri Lall Babu Sanghani. Shri Oileep Bhal 

Rai. Shri M. Ramanna Saraswati. Shr; Yoganand 

Rai. Shri Nawal Kishore Sarode. Dr. Gunvanl Rambhau 

Rai. Shri Ram Nihor Sclndla. Shnmati Vijayaraje 

Raj Narain. Shn Sethi. Shri Arjun Charan 

Raje. Shnmati Vasundhara Shah. Shri Manabendra 

Rajesh Kumar. Shri Shakya. Dr. Mahadeepak Singh 

Ram Awadh. Shri Sharma. Shri Jeewan 

Ram Badan. Shri Sharma. Shri Rajendta Kumar 

Ram Singh. Shri Shastri. Acharya V,shwanalh Oas 

Ramdew Ram. Shri Shastri. Shri Rajnath Sonkar 

Rao. Shri O. Venkateswara Shastri. Shri Visnwanath 

Rawal. Dr. Lal Bahadur Shukla. Shri Astbhuja PrasaCl 

Rawat. Shri Bhagwan Shankar Singh. Shri Abhay Pratap 

Rawat, Prof. Rasa Singh Singh. Shri Brijbhushan Sharan 

Ray, Shri Rabi Singh. Dr. Chattrapal 
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Singh, Shri Devi Bux Ummareddy Venkaleswarlu, Prof. 

Singh, Shri Mohan 

Singh, Shri Pratap 

Singh, Shri Rajveer 

Singh, Shri Ram Prasad 

Singh. Shri Ramashray Prasad 

Singh. Shri Rampal 

Singh, Shri Satya Deo 

Singh, Shri Surya Narayan 

Singh, Shri Vishwanath Pratap 

Sur, Shri Monoranjan 

Swami, Shri Chinmayanand 

Swami, Shri Sureshanand 

Syed Shahabuddin. Shri 

Tandel, Shri D.J. 

Tej Narayan Singh, Shri 

Thakore, Shri Gabhaji Mangaji 

Til1(ey, Shri Pius 

Tomar, Dr. Ramesh Chand 

Topdar, Shri Tarit Baran 

TopIwala, Shrimati Oipika H. 

Tripathy, Shrl Braja1<ishore 

Trivedi, Shri Arvind 

Uma Sharti, Kumari 

Unnikrishnan, Shri K.P. 

Vadde, Shri Sobhanadreeswara Rao 

Vaghela, Shri Shankersinh 

Vajpayee, Shri Alai Bihari 

Varma, Shri Ratilal 

Vekana, Shri Shivlal Nagjibhai 

Verma, Shri Phool Chand 

Verma. Prof. Rita 

Verma. Shri Shiv Sharan 

Verma, Shri Sushil Chandra 

Verma, Shri Upendra Nath 

Virendra Singh, Shri 

Yadav, Shri Chun Chun Prasad 

Yadav, Shri Devendra Prasad 

Yadav, Shri Ram lakhan Singh 

Yaday, Shri Ram Saran 

Yadav, Dr. S.P. 

Yadav, Shri Sharad 

Yadav, Shri Vijoy Kumar 

Zainal Abedin, Shri 

NOES 

~ikalaraj, Shri l. 

Ahirwar, Shri Anand 
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Ahmed, Shri Kamaluddin 

Aiyar, Shri Mani Shankar 

Ajit Singh, Shri 

Akber Pasha, Shri B. 

Anbarnsu Ern, SIlri 

Anthony, Shri Frank 

Antulay, Shri A.R. 

ArunaChalam. Shri M. 

Asokaraj. Shri A. 

Athithan. Shn R. Dhanvs Kodl 

Ayub Khan. Shri 

Banel')ee. Kumari Mamata 

Bansal, Shri Pawan Kumar 

Bhaoana. Shri Avtar Singh 

Bhagat, Shri Vishweshwar 

Bhagey Gobardhan, Shfi 

Bhakta, Shri Manoranjan 

Bhanoari, Shrimati Oil Kumari 

Bhardwaj, Shri Paras Ram 

Bhatia, Shri Raghunandan Lal 

Bhoi. Dr. Krupasindhu 

Bhonsle. Shri Prataprao B. 

Bhonsle, Shri Tejsinghrao 

Bhuria, Shri Oileep Singh 

JUL Y 17, 1992 in the council of Ministers 580 

Birbal. Shri 

Brar. Shri Jagmeet Singh 

Buta Singh, Shri 

Chacko, Shri P.C. 

CllalitJa, 5tJri Kirip 

Chandrakar, Shn Chandula! 

Chanorasekhar. Shrimatl Maragalham 

Charles. Shri A. 

Chaudhary, Shn Kama: 

Chaudhary, Shri Ram Prakast> 

Chaudhri, Shri Naraln Smgf'l 

Chaure. Shri Bapu Han 

Chavan, Shri Prithviraj O. 

Chavoa. Shn Ishwarbhal KtlOdabhal 

Chennithala, Shn Ramesh 

Chidambaram. Shn P. 

Chinta Mohan, Dr. 

Chowdary, Dr. K.V.R. 

Chowdhary, Shrimati Santosh 

Chowdhury, Shri A.B.A. Ghani Khan 

Oadahoor, Shri Gurcharan Singh 

Oalbir Singh, 5hn 

Oamor, Shri Somjibhai 

Oeka. Shri Probin 
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Dakar. Shri Mohan S. Gomango. Shri Giridhar 

Dennis. Shri N. 

Deora. Shri Murli 

Deshmukh, Shri Anantrao 

Deshmukh. Shri Ashok Anandrao 

Dey. Shri Sontosh Mohan 

Deyarajan. Shri B. 

DeYi. Shnmati 8ibhu Kuman 

Oighe. Shri Sharad 

DigYijaya Singh. Shn 

Diwan, Shri Pawan 

Dun, Shri Sunil 

Faleiro, Shri Eduardo 

Farook. Shri M.O.H 

Fernandes. Shri Oscar 

Gaikwad, Shri Udaysingrao 

Gajapathi. Shri Gopi Nath 

Galib, Shri Gurcharan Singh 

Gamit. Shri Chhitubhai 

Gavit. Shri Manikrao Hodlya 

Gehlot. Shri Ashok 

GhatowClr. Shri Paba" Singh 

Giriyappa, Shri C.P. Mudala 

Gogoi. Shri Tarun 

Gudadinni. Shri B.K. 

Gundewar. Shri Vilasrao Nagnathrao 

Handique. Shri Bijoy Knshna 

Harchand Singh, Shri 

Hooda. Shri Bhupinder Singh 

Imchalemba. Shn 

Inder Jlt. Shri 

Islam. Shri Nurul 

Jaffer Sharief. Shri C.K. 

Jakhar. Shri Balram 

Janarthanan, Shri M.R. KadarTh.Jur 

Jangde. Shri Khelan Ram 

Jatav, Shri Bare Lal 

Jawali, Dr. B.G 

Jayamohan. Shri A. 

Jeevarathinam, Shri R. 

Jhikram Shri Mohanlal 

Kahandole, Shri Z.M. 

Kairon. Shri Surinder Singh 

Kale, Shri Shankarrao D. 

Kallaperumal. Shri P.P. 

Kamal Nath. Shn 

Kamat. Shri Gurudas 
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Kamble, Shri Arvind Tulshiram ManphOOI Singh, Shri 

Kamson, Prof. M. Marbaniang, Shri Peter G. 

Kanithi, Dr. Viswanatham Masood, Shri Rasheed 

Karreddula, Shrimati Kamala Kumari Mathew, Shri Pala K.M. 

Kasu, Shri Venkata Krishna Reddy Mathur, Shri Shiv Charan 

Kaul, Shrimati Sheila Meena. Shri Sheru Lal 

Kawai Singh, Shri Meghe, Shri Datta 

Khan, Shri Aslam Sher Mirdha, Shri Nathu Ram 

Khursheed, Shri Salman Mirdha, Shri Ram Niwas 

Konathala, Shri Rama Krishna Muniyappa, Shri K.H. 

Krishan Kumar, Shri S. Muralee Oharan, Shri K. 

Krishnaswamy, Shri M. Murthy, Shri M.V. Chandrashekara 

Kshirsagar. Shrimati Kesharbai Sonaji Murugesan. Dr. N. 

Kudumula, Kumari Padamasree Muttemwar, Shri Vilas 

Kuli, Shri Balin Naik, Shri A. Venkatesn 

Kumaramangalam, Shri Rangarajan Naik, Shri G. Devaraya 

Kuppuswamy, Shri C.K. Naikar, Shri O.K. 

Kurien, Prof. P.J. Nandi, Shri Yellaiah 

Lakshmanan, Prof. Savithri Narayanan, Shri K.R. 

Mac:ie Gowda, Shri G. Narayanan. Shri P.G. 

Malik, Shri Oharampal Singh Nawale, Shri Vidura Vithoba 

Mallikarjun, Shri Nayak. Shri Subash Chandra 

Mallu. Dr. R. Netoim, Shri Arvind 

MCl"e. Shri Rajaram Shankarrao Nikam. Shri Govindrao 
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Nyamagouda, Shri S.B. 

Odeyar. Shri Channaiah 

Padma, Shri Dr. (Shrimati) 

Pal, Dr. Debi Prosad 

. Palacholla, Shri V.R. Naidu 

Pandian, Shri D. 

Panlgra"i, Shri Sriballav 

Panja, Shri Ajit 

Panwar, Shri Harpal 

Patel, Shri Harilal Nanji 

Patel, Shri Praful 

Patel, Shri Shravan Kumar 

Patel, Shri Uttambhai Harjibhai 

Patil. Shri Anwari Basavaraj 

Patil. Shri Prakash V. 

Patil, Shrimati Pratibha Devisingh 

Pat ii, Shrimati Surya Kanta 

Patil, Shri Uttamrao Dcorao 

Patil, Shri Vijay Naval 

Patil, Shri Vashwantrao 

Patra, Dr. Kartikeswar 

Pattanayak, Shri Sarat Chaudra 

Pawar, Shri Sharad 

Pawar, Dr. Vasant Nlwruttl 

Peruman. Dr. P. Vallal 

Pilot, Shri Rajesh 

Poosapati, Shri Anandgajapati Raju 

Potdukhe, Shri Shantaram 

Prabhu, Shri R. 

Prabhu Zantye. Shri Harish Narayan 

Pradhani, Shri K. 

Prasad, Shri V. Sreenivasa 

Rahi, Shri Ram Lal 

Rai, Shri Kalp Nath 

Rajaravivarma, Shri B. 

Rajendra Kumar, Shri S.S.A. 

Rajeshwaran, Dr. V. 

Rajeswari. Shnmati Basava 

Raju, Shri Bh. Vijayakumar 

Rajulu, Dr. A.K.G. 

Ram Babu, Shri A.G.S. 

Ramamurthy, Shri K. 

Ramasamy, Shri Naidu 

Ramachandran. Shri Mulappally 

Rao, Shri J. Chokka 

Rao, Shri P.V. Narasimha 

Rao Ram Singh, Col. 

Aao, Shri V. Krishna 
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Rath, Shri Rama Chandra 

Rathva, Shri N.J. 

Rawat. Shri Prabhu Lal 

Reddaiah Yadav, Shri K.P. 

Reddy, Shri A.lndrakaran 

Reddy, Shri A. Venkata 

Reddy, Shri G. Ganga 

Reddy, Shri K. Vijaya Bhaskara 

Reddy, Shri M.G. 

Reddy. Shri Magunta Subbarama 

Reddy, Shri R. Surender 

Reddy. Shri Y.S. Rajasekhar 

Sadul. Shri Dharmanna Mondayya 

Sahi. Shrimati Krishna 

Sai. Shri A. Prathap 

Sajjan Kumar. Shn 

Sangma. Shri Purno A. 

Sanipalli. Shri Gangadhara 

Satrucharla. Shri Vijayarama Raju 

Sawant. Shri Sudhir 

Sayeed. Shri P.M. 

Selja. Kuman 

Shankaranand. Shri B. 

Sharma. Shri Chiranji Lal 

Sharma. Capt. Satlsh Kumar 

Shingda, Shri D.B. 

Shivappa. Shri K.G. 

Shukla. Shri Vidyacharan 

Siddhartha, Shrimati D.K. Tharadevi 

Sidnal, Shri S.B. 

Silvera. Dr. C. 

Singh, Shri Arjun 

Singh, Shri Khelsai 

Singh. Shri Motilal 

Singh. Kumari Pushpa Devi 

Singh. Shri S.B. 

Singh Deo. Shri K.P. 

Singla. Shri Sant Ram 

Sodi. Shri Manku Ram 

Solanki. Shri SuraJbhanu 

Soundaram, Dr. (Shrimati) K.S. 

Sreenivaasan. Shri C. 

Sridharan. Dr. Rajagopalan 

SUbba. Shri Thota 

Sukh Ram. Shri 

Sukhbuns Kaur, Shrimati 

Sultanpuri. Shri Krishan Dutt 

SundararaJ, Shri N. 
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Suresh, Shri Kodikkunil 

Swamy. Shri G. Venkat 

Tara Singh, Shri 

Thakur, Shri Mahendra Kumar Singh 

Thangkabalu, Shri K.V. 

Thomas. Prof. K.V. 

Thomas, Shri P.C. 

Thorat, Shri Sandipan Bhagwan 

Thungon, Shri P.K. 

Tindivanam, Shri K. Ramamurthee 

Tope, Shri Ankushrao Raosaheb 

Topno, Kumari Frida 

Tytler, Shri Jagdish 

Umbrey, Shri Lacta 

Upadhyay, Shri Swarup 

Urs. Shrimali Chandra Prabha 

Verma, Shri Bhawani Lal 

Verma, Kumari Vimla 

Vijayaraghavan, Shri V.S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul 8alkrishna 

Wiliams, Maj. Gen. (Retd.) R.G. 

Yadav, Shri Chandra Jee! 

Yadav. Shri Satya Pal Singh 

Yumnam, Shri·Yaima Singh 

MR. SPEAKER: Subject to correction' 
the result of the division is: 

Ayes: 215 

Noes. 267 

The Motion was negatived. 

MR. SPEAKER: Now we shall take up 
the Private Members' Business 

15.40 hrs. 

COMMITIEE ON PRIVATE MEMBRS' 
BillS AND RESOLUTIONS 

Eleventh Report 

[ Translation] 

SHRi SHYAM BIHAR I MISRA ( Bil-
haur): Mr. Speaker, Sir, I beg to move: 

"That this House do agree with 
the Eleventh Report of the Com-
mittee on Private Members' Bills 
and Resolutions presented to the 
House on the 15th July 1992" 

'The following members also recorded their votes: 
AYES: Dr. Jayanta Ronspi, Shri Charan Jeet Yadav, Shn Sings Narayan Yadav, Dr. G.L. 
Kananyaji, Sarvashri Shiv Sharan Singh, Mumtaz Ansari, Arjun Singh Yadav, laxmi Narain 
Tripathi, Gaya Prasad Kori and Dr. Faiyazal Azaml. 
NOES: Sarvasnri M. Bagg Reddy 8.M. MUlahid. Shri Mrutyunlaya Nayak. Thalaslah 

. Vanachayar and Rajesh Khanna. 


